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FI7 ¥ fgeat & a=r #Y graraAd feard
g?

SHRI P. SHIV SHANKAR : Sir, so far
as the Department is concerned, it is leaving
no stone unturned for the purpose of ex-
ploration in these areas. In fact, it has
already been conveyed by my colleague that
these are prospective areas, and surveys and
drilling operations are under way according
to the plans that have already been worked
out. It is not that we are having staggered
activities in this area; activity in this area is
quite intense, but we have not been able so
far to get at the commercial prospects of
the area so that it can be tapped in a big
way.

Yo fRar wAQ qaqga - & A
Y N & ag 1%A1 TIgA g fF &3 9a-
gt graar & 999 & F FAT gH &G
SF1 ¥ qZifqan aqrgf & ar¥ § Fo AW
a5 qF FgifF gy sifus fadeit g21 gW
Taa faw sog %33 § O Fa1 IGH FAIAF
faq g9 zast grafey a8 @ 95q ?

SHRI P. SHIV SHANKAR : As I have
already explained in the House earlier, we
have taken a big leap in the 6th Plan period.
From around 10 million tonnes of produc-
tion of crude, it is today 26 million tonnes
of production, and by the end of the 6th
Plan period, namely the last year 1984-85,
we are expecting to go to the tune of 29
million tonnes of crude production. There-
fore, every effort is being made to achieve
self-sufficiency and we have already taken a
big leap.

off fred e | ¢ e APy, &
ATAAT FAEAT § fF TGIAT X qrsqAT A
TITETRAT FId T FIHN HIFT g Tar
quUT F aF w18 faree gt arrar, g ag
AT F AR W 9 ofegy § J9
AFAT, &, AT, HFY, FAA],
ATMR, YL, I HT FAR T 0 199
15 g7 wA1ar g fF gd o w1 qrfa-
fafady & aa fasay 7
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SHRI P. SHIV SHANKAR : Surveys in
different areas are in progress. In fact, the
geological surveys and gravity magnetk
surveys were started by the Geological
Survey of India in this region in 1954, and
ONGC started exploration in 1956. I have
got the details of the geological surveys as
also geophysical surveys, which are being
conducted from time to time. In fact, the
exploratory drilling that has taken place in
the areas of Barmer and Jaisalmer district
has been to the tune of 18 wells that were
drilled, but unfortunately it was not possible
to find the commercial basins. Once we get
the commercial basins, we would start ex-
ploiting it commercially. Surveys in tbe
other areas that have been referred to have
been going on from time to time.

SHRI SATISH AGARWAL : Will the
hon. Minister enlighten the House whether
according to the surveys and the drilling
operations and the exploratory work that
has been done in the Jalsalmer and Barmer
arca of Rajasthan, you have been able to
successfully find something so as to resort to
development and commercial production
later or, or it is a wasteful expenditure so
far. Is there any hope for this ?

SHRI P. SHIV SHANKAR : On the
basis of the surveys and drillings, the geo-
logical reserves established in the area of
Barmer and Jaisalmer districts are to the
tune of 772.3 MMCM of gas. In fact, the two
areas where we have been able to strike gas
for exploration purposes, of course, not for
exploitation on the commercial lines are
Manhera Titba and Ghotaru. It is not
that the efforts have been fruitless. I have
already given the estinated reserves of gas.
Once we come across a little more areas
which become more prospective from the
point of view of commercial viability, cer-
tainly, the exploration activities as also the
exploitation activities will be intensified.

Translation of I.P.C. and Cr. P.C. into
Regional Languages

*782. SHRI ERA MOHAN : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Indian Penal Code and Crimi-
pal Procedure Codg have been translated into
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all regional languages of the country ; and

(b) if not, the steps being taken by
Government in this regard ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) No, Sir.
So far, the Indian Penal Code and the Cri-
minal Procedure Code have been translated
into Gujarati, Kainada, Malayalam,
Punjabi, Tamil, Marathi and Telugu langu-
ages only. Of these, the Gujarati, Kannada,
Malayalam, Punjabi and Tamil versions have
already been published. The Marathi and
Telugu versions are under print. The Urdu
versions of the two Codes are under
preparation.

(b) Under the scheme for translation of
Central laws into regional languages, the
translation bas to be got done by the State
Governments and the translation as prepared
by the State Governments is finalised and
approved by the Official Languages Wing of
the Legislative Department. The Stiate
Governments are reimbursed by the Govern-
ment of India for the work at the rate of
Rs. 80/- per page and the entire cost of
printing is also borne by the Government of
India. Efforts are being constantly made
for exhorting the State Governments to
expedite the translation of the various Cent-
ral Acts including the Indian Penal Code
and the Criminal Procedure Code, 1973.

SHRI ERA MOHAN : I have gone
through the answer and I am happy that in
some regional languages these two important
laws have been translated. What steps are
being taken to translate them into all other
regional languages in the country ? The
rate of Rs. 80/- per page is very low for
translation work. It must be enhanced.
Will the Minister be considering this enhan-
cement immediately so that all other social
laws are translated into regional languages ?

SHRI JAGAN NATH KAUSHAL : Sir,
so far as this Rs. 80/- per page is concerned,
I may bring to the notice of the Hon’ble
House that this rate was revised in Novem-
ber 1979. Earlier it was Rs. 40/- per page
and in 1979 it was revised to Rs. 80/- per
page. In the last Conference of the Law
Ministers, I had stated that if the States
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could bring tc my notice that it is because of
the low rate that progress is hampered, I
have an open mind to consider the matter.
But, no State has come to me in that direc-
tion. According to our assessment it is not
the low rate which is standing in the way,
but it is the commitmest of the States to the
development of regional languages. I am
sori'y to say so. I had pointed it out in the
last Law Ministers’ Conference and all the
Law Ministers had been told that the way
regional languages are treated by the States
is highly unsatisfactory. The Law Ministers
had assured me but I do not think any
satisfactory results will yet be forthcoming.

SHRI ERA MOHAN : Will the Hon’ble
Law Minister inform the House in how
many regional languages of India, the
Constitution of India has been translated
and authenticated ? What steps are being
taken to translate the Labour Laws into
reginal languages ?

SHRI JAGAN NATH KAUSHAL : Sir,
su far as the translation of the Constitution
into regional languages is concerned, 1 may
bring to the notice of the Hon’ble House
that it has been done in Malayalam,

Kannada, Punjabi, Marathi, Telugu,
Gujarati, Oriya, Urdu and Bengal:
Assamese version is in the press. Tamil

version of the Constitution of India was
ready with the State Government, but they
were reconsidering it. So I cannot say as to
when it is going to be actually completed.
Otherwise, so far as we are concerned, we
are at the disposal of the State Gévernment
in that matter also. Regarding Sindhi and
Sanskrit translations, they are under prepa-
ration. In Kashmiri also, this work is at a
preliminary stage.

SHRI ERA MOHAN What about
labour laws ?

SHRI JAGAN NATH KAUSHAL :
Regarding labour laws, I may again mention
to the House that so far as the Central Acts
are concerned, we have translated all of
them into Hindi, upto 1982. Some Acts of
1983 have also been translated. But so far
as the laws passed by the various States are
coucerned, it is again their responsibility to
s¢e that they are translated.



9 Oral Answers
ot vataeg e g § d@fquma
®T ATAAT 9gF faat & =1 1gr |

MR. SPEAKER :
referred to it.

I think he has already

PROF. SAIFUDDIN SOZ: As you
know, Kashmiri has been accepted as ene of
the national languages, included in the
Schedule. Seven years back, the Union
Ministry of Law had taken measures to-
wards translation of the Constitution of
India inte Kashmiri, and they had indicated
an amount of money also which should be
spent on that project.

The hon. Minister was just now saying
that the work relating to translation into
Kashmiri was at the preliminary stage. Will
the Ministry continue to wait for the trans-
lation to be completed, or will it take effec-
tive measures ~ because it has not happened
during the last ten years since the time they
started the scheme, and also because the

funding will have to come from the Central
Government ? Not to speak of other Cen-
tral laws, the basic thing is the Constitution
of India. It has to be translated into
Kashmiri. I do not think any effective
measures have becn taken by the Union
Ministry of Law. If you had taken any

effective measures, please indicate them.

SHRIJAGAN NATH KAUSHAL : I have
already stated that sofar as the translation
of the Constitution of India into Hindi is
concerned, we have prepared it. In 1982
also, unother edition came.

Sofar as Kashmiri is concerned...(Inter-
ruptions)

Y vafasm a@aa @ Far gt @@
dfaar #12 & fag sfaza g ?

Aeqey AT : i ag Afuga & avag
vt arfasa g

st viRfaea araam ¢ fgedl & afasg
SEAEAL

SERE WYY : NI FT FaAT &, FATFYC

g
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st trAfas®@ qeaw ¢ T gy oF
fasz At ava gam @fay ) @7 &2 F
fagrs I30T & FASY &1 GfagrT «afaga
grat sraar, fgedy w1 a8 fgedt &1 afa-
¥ yfazq s@ & AT gIH 347 F19-
T FLER |

seuet Rgeg ¢ @19 § 7 aifa?d, g
Iq3) ara gq e )

SHRI JAGANNATH KAUSHAL: I
am trying to reply to the question raised by
the hon. Member from J and K. I will
assure him that I will look into this matter,
and try to expedite it.

MR. SPEAKER : He will expedite it.

PROF. MADHU DANDAVATE : Let
them translate at least Article 370.

SHRIMATI GEETA MUKHERIJEE : In
view of the fact that these translations of
IPC and Cr. P.C. were made earlier, and all
the States have not yet translaied them, may
1 enquire from the hon. Minjster whether he
will take a special intercst in getting the
Criminal Law (Amendment) Act, 1983 and
also, particularly the Criminal Law (Second
Amendment) Act, 1923 translated as a sepa-
rate piece, because unless those are in
regional languages, they will not reach most
of the women ? Will the Minister take
special interest ?

SHRI SATISH AGARWAL : What
about the Anti-Dowry Act ?

SHRIMAT] GEETA MUKHERIJEE :
When it comes, it should be done. Unless
they are in regional languages, and wide
publicity is given, they will not serve the
purpose intended.

SHRI JAGAN NATH KAUSHAL : As
I said, we are constantly reminding the
States. I am sending my officers from the
Legislative Department. I am writing per-
sonal letters to the Chief Ministers. The
hon. Speaker might remember that even
when the Bengali version of the Constitution
was released, I had brought it to the notice
of the Chief Minister and said that we were
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prepared to bear the whole cost. I asked

him :

“Why don’t you please come forward
to get all the Acts translated into
Bengali 7’

He admitted default on his side, but
satisfactory progress has again to be shown
by them.

MR. SPEAKER : Now you have got
the resources, commitment of the resources.

st Tafaena qeat@ o osreme o, R
FATT T 7 FaTd ¢ |

qTq WEAW : ATAY AT FT feqr
afFT AU Fgar ag & fs w7 e w1
faar, at srafusa fts @ &1 39 Fa47

2
I do not know why should we release it
atallif it is unadhikrit ?

StaQ q=aE fag : 38 ara & &fqur
HASAY T @I gAT & 1 ()

=N wRfEETE qraaT : reer &, AY
FTqd faaga 1 HA 10-12 AL BT & &1
T & ggse g qmaT g AT TZ §IT HIse
B arar g 1 AT F 36 1T F FIT G-
w1 7 st & fgedt # dfagra w1 creg-
amT & fear, sy £ fear | § gy
g AT A1gar g f+ fgeay &1 ot greaerma
g, agFRE H Afde g a1 ag ' Ja ST Y
FIE WHAT FAAT g, T 98 AT FI
ATHANHES A FT AAAT 2 | AW QYT qT
AT TE & AT §F I H GIFIL FAT F7Y-
T FIR L

e WEIIY © FIT T qIX § Tg $S A3
5§ GFd JAfHd AL FgAT 48 & % Aafasd
Y TYHLAAA & | & 59 919 FT Jaq19
TBAT ATZATE |

Can it be ? No. I think it is adhikrit.
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=t Twfaara qeam : afed av

Let the Minister reply whether it is
authenticated or not. Hindi version in
courts.

SHRI JAGAN NATH KAUSHAL : This
question does not arise out of the present
question.

SHRI RAM VILAS PASWAN : Is the
Constitution of Ii.dia in Hinci valid or not ?

HETRW WEIA : FIE FT TG AM@AT g,
zqfrT I FZAT T1Z |

it Tafasma qrEEr - aFR g8 A
f& #12 & ag aifuzad & a1 78 1| 39FT AT
‘g ar ar T 7 S

It is a question of common sense.

PROF. MADHU DANDAVATE : He
is competent to reply. He is not only
Minister but a former judge also.

MR. SPEAKER : 1 fail to understand

it.

SHRI SATISH AGARWAL :
be authenticated.

It has to

MR. SPEAKER : By whom ?

SHRI RAM VILAS PASWAN : By
Parliament.

PROF. MADHU DANDAVATE : He
has not done it ; he has only issued it.

MR. SPEAKER : How can we issue a

thing like this ?

AT gam A ag arq Ag) A1s & afuza
F qiT AATTFT Y TY FLAFA ¢ |

Ry AT g ¢ AGH qAw A I8
ard AgY AT |

ATAR WEITT ¥ Y AT FLgHA §
FIE 1 ?

SHRI SATISH AGARWAL : It has to
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be authenticated version in Hindi by the
government.

PROF. MADHU DANDAVATE : To-
day the position is if you violate the Consti-
tution in Hindi, that is notregarded as a
violation at all.

SHRI RAM VILAS PASWAN : That is
the position. You ask the Minister whether
it is the position or not.

MR. SPEAKER : 1 do not know.

SHRI SATISH AGARWAL : 1 appre-
ciate it does not appeal to your sense.....
(Interruptions)

SHRI RAM VILAS PASWAN : What
is the position ?

SHRI SATISH AGARWAL : What is
the difficulty in getting it authenticated ?
What is the problem in getting it authenti-
cated ?

Feqey  AFTW gadar ® gy fwar,
wagran ¥ g fear sz dan & zq fwar

g |

st aafasars qraaE . q a8 o) &1

aFd & | (smama)
What is the position ?

SHRI SATISH AGARWAL: What is
the problem in getting it authenticated ?

=it Twfastrg aw@am : g s fagre
g fa fafaez 3af s319 @ W& 1 9m
FAfXwE ®@T & itag, fafarzzaga 43
gU & | FT AU g&Y T § 7777 F1A T
TAdY @A |- (saaEa) -

=t A AT W : g 9 19 FT TA-
forr wzan @ & 99 ga faasTagh 3 §,
ar gga eigst &1 fRar Srar @ & feg
sast &1 Fgare fg=dY & @ra@rge
(mm)a..

st vwfaamE qraana : & [T JIgarn
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g fafgedy srargdtades g ar a8 1 & @
qIE FY AATIFE g § I3T @I E,
-7 q9 & a6 AL H (B G AfHA
TF ATZA &1 Jq19 ‘g an ‘ar § 3 fam
ST |

seaer Wz : F1¢ feawa §, 7 @R
gXLHRU |

7 @S STUATS : WILd F1 afagr fgee
¥ afaza @, ag @ g W 7gYA FQ
Aull

=Y TRfaena a@ETT 1T g8 ATATRY

fe feedt & srgdiFze & ar @) o
STara a1 19 3 aFT & 1 (sagEe) e

AETEA WEITA - 3T F1T 3, Al 9
SR EGESEIERON

SHRIRAM VILAS PASWAN : Is the
Hindi version of the Constitution authenti-
cated or not ? Either you say, yes or no.

SHRI SATISH AGARWAL : What is
the problem in getting it authenticated ?

PROF. MADHU DANDAVATE : Let
me answer on his behalf. It is not authenti-

cated at all. That is the difficulty. Let the
Minister deny it.

SHRI RAM VILAS PASWAN : Let the
Minister deny it.

SHRI CHANDRAJIT YADAV : What

Prof. Dandavate has said is the correct
position. The Hindi version is not authenti-
cated. But let the government come forward
and let it be authenticated. (Interruptions)

Itisa serious matter. If it has not been
done, let it be done now.

HET REIIA
Sl

D qAT A g A FET

PROF. MADHU DANDAVATE: It
should be done, with retrospective effect.
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Feae AREd : §F 2 FAT A”ATE,
Sar oY FeENg A FT o s A g A
FEI ! |

(sqaer)

AEAW AZNTW : AT I FE { faeet
AT A, erf@ 3z w77 7 fasst #37 ==0
al AgH AL |

(smaam)

SHRI JAGAN NATH KAUSHAL : May
I, for the benefit of the hon. House, state
that the translation which we have published
in Hindi is under the executive authority of
the Government. So far as the original
Constitution is conceraed, that Constitution
was adopted by the Constituent Assembly
in English and the Hindi version was also
signed. The question arose whether the
Hindi version is also an authorised text of
the Constitution. This question arose ear-
lier also. This matter was referred to the
Attorney General and the opinion of the
then Attorney General, Shri Sctalvad and
the second Attorney General Shri Niren De.
They gave their opinion. One opinion was
given by Shri Setalvad und another was
glven by Shri Niren Dc. Shri Kanhaya Lal
Mishra, the then Advocate General of Uttar
Pradesh also gave his opinion. All the three
had given their opinion.

PROF. MADHU DANDAVATE : But
what is your opinion ?

SHRI JAGAN NATH KAUSHAL :
Their opinion was that this is aot an autho-
rised text. But you will kindly bear with me
that it is entitled to all weight in the courts.
If, however, at some stage there is a diffe-
rence between the English version and the,
Hindi version and courts have to decide on
which version they will act, then the courts
will act on the English version.

SHRI RAM VILAS PASWAN : So that
is the position.
SHR]I CHANDRAIJIT YADAV : Now,
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the question arises, and it has become clear
from the answer of the Law Minister that
Hindi version is not an authorised and
authenticated version. Because that is the
expert opinion of three legal luminaries.

Also, the courts will have to rely upon
this opinion. May 1 request the Law
Minister to kindly consider a suggestion
now ? Let him come with the necessary
amendment, joint meeting of the Houses,
whatever may have been syggested by the
legal experts, for getting the Hindi version
also authenticated.

MR. SPEAKER :
tion.

That is a right sugges-

SHRI XAVIER ARAKAL : What about
the other languages ?

MR. SPEAKER : It is all right. It is
all the same. 1t would apply to all.
SHRI SATYASADHAN CHAKRA-

BORTY : What about the others ? So
far as Hindi is concerncd, it is all right.
What about the Constitution translated into
other languages ?

MR. SPEAKER :
you are all doing like this.
ing anybody. Sit down.

I do not know why
I am not allow-

SHIRI
minute.

R.R. BHOLE : Sir, Just one
nterruptions)*

MR. SPEAKER : I bave not allowed
you. Not a single word will go on record.

(Interruptions)*

MR. SPEAKER : | am not allowing you.
Sit down. You do not have my permission.
According to the consensus in the House,
the authentication process that can be star-
ted and whatsver steps you will take, that
wil} be regarding all the languages.
is the

PROF. K.K. TEWARY : Hindi

official language.

qewer AgEa : faard o, sigaE g a

*Not recorded.
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@I # @Y, AlRA AAT ¥ agt & FTA FAT
gl

(Interruptions)

MR. SPEAKER :
you.

lIam not allowing

(Interruptions)

MR. SPEAKER : This thing has to be
sorted out some day. You take your time
and doit. (Interruptions)

SHRI JAGAN NATH KAUSHAL : May
I again repeat ? So far as Hindi version of
the Constitution is concerned, I brought to
the notice of this august House just now
that there is a Constitution in Hindi which
was signed by the Members of the Consti-
tuent Assembly. Why are you forgetting
this ? The question arose whether that
particular document is authorised text of
the Constitution. As 1 says, the expert
opinion is against it. Rcgarding the trans-
lations, surely these are official translations
of the Constitution. Therefore, you cannot
place the translations at par with that Hindi
version, which according to the expert
opinion, is not an authorised text also. The
authorised text is the Englisb version.

MR. SPEAKER : If the samc Hindi
version was also signed along with the
English version by the Members of the
Constituent Assembly, how has it happened
that one is authenticated and other is not ?
Who else is going to come and make it
authenticated ? (Interruptions) Who is
going to remove this lacuna ? And what
steps will you take in this regard ?

SHRI JAGAN NATH KAUSHAL : 1
am prepared to get the whole matter re-

examined and I will go into it. Then what-
ever may be our considered opinion I will
come back to the House.

MR. SPEAKER :
this obstacle ?

How to come over

SHRI SATYASADHAN CHAKRA-
BORTY : This Constitution is going to be
translated in different languages. If the
translation is not authentic, it is going to
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create confusion. Take, for example,
sovereignty. We understand it in English.
But here in Parliament, it is translated as
prabhutva in Bengali, which is absolutel;
wrong. Unless and until these translations
are authentic giving the exact words, it is
going to create confusion. So, this question
we should discuss.

MR. SPEAKER : I do not want any
more opinions on this now.

SHRI JAGAN NATH KAUSHAL : 1
want to bring one more fact to the notice of
the House that the Constituent Assembly
adopted the English version not the Hindi
vetsion. I huve already stated the legal
expert opinion which we had obtained but
I say I am prepared to re-examine the whole
matter and then sce what can be done.

MR. SPEAKER : In that perspective to
remove that lacuna we have to find out ways
and means. Now Mr. Bheekhabhai.

(Interruptions)

PROF. K. K. TEWARY : Sir, Hindi is
the language of the nation.....(Interrup-
tions).

MR. SPEAKER : This subject is closed
Mr. Tewary. 1 have already come to that
conclusion. We have done whatever we
could. Now leave it.

PROF. K. K. TEWARY : Who will do
it ?

MR. SPEAKER :
not rake it up now.

That is why I said do

Petroleum Dealership for SC/ST Youths

*783. SHRI BHEEKHABHAI : Will
the Minister of ENERGY be pleased to
state :

(a) whether Government are aware that
most of the Scheduled Caste/Scheduled Tribe
persons have no alternative resources either
in agricultural or in industrial sectors ;

(b) if so, the reasons for their relations
being debarred from making applicationg





